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In the Court of Dr. Rohit Sharma, H.A.S., Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H. P.)

In the matter of :

1. Dimple Kumar aged 35 years s/o Sh. Makholi Ram, r/o Village Bir, P.O. Bir Bagehra,
Tehsil Sujanpur, District Hamirpur (H.P.).
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2. Ankita Kumari aged 21 years d/o Sh. Piyar Chand, r/o Village Ropa, P.O. Nalti,Tehsil
& Distt. Hamirpur (H.P.) .. Applicants.

Versus
General Public .. Respondent.

Subject.— Application for the registration of marriage under section 16 of Special Marriage Act,
1954 (Central Act) as amended by Marriage Laws (Amendment Act 01, 49 of 2001).

Dimple Kumar aged 35 years s/o Sh. Makholi Ram, r/o Village Bir, P.O. Bir Bagehra,
Tehsil Sujanpur, District Hamirpur (H.P.) & Ankita Kumari aged 21 years d/o Sh. Piyar Chand, r/o
Village Ropa, P.O. Nalti, Tehsil & Distt. Hamirpur (H.P.) have filed an application alongwith
affidavits in this court under section 16 of Special Marriage Act, 1954 (Central Act) as amended
by Marriage Laws (Amendment Act 01, 49 of 2001) that they have solemnized their marriage
ceremony on 18-10-2020 at Village Ropa, P.O. Nalti, Tehsil & Distt. Hamirpur (H.P.) as per Hindu
Rites and Customs and they are living together as husband and wife since then. Hence their
marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 08-08-2024. After that no objectios will be entertained and marriage will be
registered accordingly.

Issued today on 05-07-2024 under my hand and seal of the court.
Seal. Sd/-
(DR. ROHIT SHARMA, HAS.),

Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, District Hamirpur (H.P.).

In the Court of Dr. Rohit Sharma, H.A.S., Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H. P.)

In the matter of :

1.  Amit Kumar aged 29 years s/o Sh. Vinod Kumar, r/o Village Gaddi, P.O. Chamiana,
Tehsil Sujanpur, District Hamirpur (H.P.).

2. Richa aged 29 years d/o Sh. Davinder Kumar, Village 124-125 # 2, Opp. Saccha
Ashram Civil City, Chander Nagar, Ludhiana, Punjab .. Applicants.

Versus

General Public .. Respondent.
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Subject.— Application for the registration of marriage under section 16 of Special Marriage Act,
1954 (Central Act) as amended by Marriage Laws (Amendment Act 01, 49 of 2001).

Amit Kumar aged 29 years s/o Sh. Vinod Kumar, r/o Village Gaddi, P.O. Chamiana, Tehsil
Sujanpur, District Hamirpur (H.P.) & Richa aged 29 years d/o Sh. Davinder Kumar, Village 124-
125 # 2, Opp. Saccha Ashram Civil City, Chander Nagar, Ludhiana, Punjab have filed an
application alongwith affidavits in this court under section 16 of Special Marriage Act, 1954
(Central Act) as amended by Marriage Laws (Amendment Act 01, 49 of 2001) that they have
solemnized their marriage ceremony on 11-05-2023 at Chandan Bari Hall Harshila Resort,
Ferozepur Road, Ludhiana, Punjab as per Hindu Rites and Customs and they are living together as
husband and wife since then. Hence their marriage may be registered under Special Marriage Act,
1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objections personally or in writing before this
court on or before 08-08-2024. After that no objectios will be entertained and marriage will be
registered accordingly.

Issued today on 05-07-2024 under my hand and seal of the court.

Seal. Sd/-
(DR. ROHIT SHARMA, H.AS.),

Marriage Officer-cum-Sub-Divisional Magistrate,

Sujanpur, District Hamirpur (H.P.).

In the Court of Dr. Rohit Sharma, H.A.S., Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H. P.)

In the matter of :

1. Suresh Kumar aged 46 years s/o Late Sh. Breham Dass, r/o Village & P.O. Nalahi,
Tehsil Sujanpur, District Hamirpur (H.P.).

2. Anita Kumari aged 43years d/o Sh. Prithi Chand, Village Chawan, P.O. Dhupkiara,
Tehsil Jaisighpur, District Kangra (H.P.) .. Applicants.

Versus
General Public .. Respondent.

Subject— Application for the registration of marriage under section 16 of Special Marriage Act,
1954 (Central Act) as amended by Marriage Laws (Amendment Act 01, 49 of 2001).

Suresh Kumar aged 46 years s/o Late Sh. Breham Dass, r/o Village & P.O. Nalahi, Tehsil
Sujanpur, District Hamirpur (H.P.) & Anita Kumari aged 43years d/o Sh. Prithi Chand, Village
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Chawan, P.O. Dhupkiara, Tehsil Jaisighpur, District Kangra (H.P.) have filed an application
alongwith affidavits in this court under section 16 of Special Marriage Act, 1954 (Central Act) as
amended by Marriage Laws (Amendment Act 01, 49 of 2001) that they have solemnized their
marriage ceremony on 27-02-2002 at Village Chawan, P.O. Dhupkiara, Tehsil Jaisighpur, District
Kangra (H.P.) as per Hindu Rites and Customs and they are living together as husband and wife
since then. Hence their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objections personally or in writing before this
court on or before 08-08-2024. After that no objectios will be entertained and marriage will be
registered accordingly.

Issued today on 05-07-2024 under my hand and seal of the court.

Seal. Sd/-
(DR. ROHIT SHARMA, HAS.),

Marriage Officer-cam-Sub-Divisional Magistrate,

Sujanpur, District Hamirpur (H.P.).

In the Court of Sh. Sanjay Kumar, HAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Bhoranj, District Hamirpur (H.P.)

1. Sandeep Kumar s/o Sh. Hari Dass, r/o Village Nailai, P.O. Mundkhar, Tehsil Bhoranj,
Distt. Hamirpur (H.P.) 35 years old.

2. Sapna Kumari d/o Ram Lal, r/o Village Bari, P.O. Samaila, Tehsil Baldwara, Distt.
Mandi (H.P.) 30 years old.

Versus

General Public

Sandeep Kumar s/o Sh. Hari Dass, r/o Village Nailai, P.O. Mundkhar, Tehsil Bhoranj, Distt.
Hamirpur (H.P.) 35 years old & Sapna Kumari d/o Ram Lal, r/o Village Bari, P.O. Samaila, Tehsil
Baldwara, Distt. Mandi (H.P.) 30 years old have filed an application alongwith affidavits in this
court u/s 16 of the Special Marriage Act, 1954 (Central Act) as amended by Marriage Laws
(Amendment Act 01, 49 of 2001) that they have solemnized their marriage ceremony at Santoshi
Mata Mandir, Ladrour on dated 18-06-2024 as per Hindu Rites and Customs and they are living
together as husband and wife since then. Hence their marriage may be registered under Special
Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objections personally or in writing before this
court on or before 08-08-2024. After that no objection will be entertained and marriage will be
registered accordingly.
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Issued today on 01-07-2024 under my hand and seal of the court.

Seal. Sd/-
(SANJAY KUMAR, HAS),

Marriage Officer-cum-SDM,

Bhoranj, District Hamirpur (H.P.).

In the Court of Sub-Divisional Magistrate, Barsar, District Hamirpur (H.P.) Exercising the
Powers of Marriage Officer under Special Marriage Act, 1954

In the matter of:

1. Ms. Anu Purna age 34 years d/o Sh. Udham Singh, r/o V.P.O. Mabharal, Tehsil
Dhatwal at Bijhari, Distt. Hamirpur (H.P.).

2. Mr. Pankaj Singh age 39 years s/o Sh. Dilbag Singh, r/o Village Bhadrog, P.O.
Naswal, Tehsil Ghumarwin, Distt. Bilaspur (H.P.) ..Appellants.

Versus
General Public
Subject.—Notice of Marriage.

Ms. Anu Purna & Mr. Pankaj Singh have filed an application u/s 15 of the Special Marriage
Act, 1954 alongwith affidavits and supporting documents in this court of undersigned in which
they have stated that they solemnized their marriage ceremony on dated 18-04-2024 as per Hindu
Rights and Customs at Kalka Mata Mandir, Tikker Rajputtan, Tehsil Barsar, Distt. Hamirpur
(H.P.).

Therefore, the general public is hereby informed through this notice that any person having
any objection regarding this marriage may file his/her objections personally or in writing before
this court on or before 09-08-2024. In case no objection is received by 09-08-2024, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 10-07-2024.

Seal. Sd/-
Marriage Officer-cam-SDM,
Sub-Division Barsar, District Hamirpur (H.P.).
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In the Court of (Aprajita Chandel, HPAS), Sub-Divisional Magistrate
Exercising the Powers of Marriage Officer, Nadaun, District Hamirpur (H.P.)

In the matter of:

1.  Shivani Parmar d/o Sh. Ravi Kumar, r/o Village & P.O. Barara,, Tehsil Bhoranj,
District Hamirpur (H.P.).

2. Manish Kaushal s/o Sh. Subhash Chand, r/o VPO Beha, Tehsil Nadaun, Distt.
Hamirpur (H.P.).

Versus
General Public

Subject.— Proclamation for the Registration of Marriage under section 5 of Special Marriage Act,
1976.

Shivani & Manish Kaushal have filed an application under section 5 of Special Marriage
Act, 1954 alongwith affidavits and supporting documents in the court of undersigned in which they
have stated that they intend to solemnize their marriage within next three calendar months.

Therefore, the general public is hereby informed through this notice that if any person
having any objections regarding this marriage may file his/her objections personally or in writing in
this court on or before 29-08-2024 at 11.00 A.M. In case no objection is received by 29-08-
2024 at 11.00 A.M., it will be presumed that there is no objection to the registration of this marriage
and the marriage will be registered accordingly.

Issued under my hand and seal of the court on 06-07-2024.
Seal. Sd/-
(APRAIJITA CHANDEL, HPAS),

Sub-Divisional Magistrate-cum-Marriage Olfficer,
Nadaun, District Hamirpur (H.P.).

In the Court of (Aprajita Chandel HPAS), Sub-Divisional Magistrate
Exercising the Powers of Marriage Officer, Nadaun, District Hamirpur (H.P.)

In the matter of:

1. Abhisek Sharma s/o Tilak Raj, r/o Village Hatpang, P.O. Golwan Khas, Tehsil
Fatehpur, District Kangra (H.P.).

2. Ashima d/o Sushil Sharma, r/o VPO Galhun, Tehsil Nadaun, Distt. Hamirpur (H.P.)

Versus

General Public
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Subject.— Notice for Registration of Marriage under Special Marriage Act, 1954.

The above applicants have filed an application under section 16 of Special Marriage Act,
1954 alongwith affidavits and supporting documents in this court of undersigned in which they
have stated that they have solemnized their marriage on 05-07-2024 at Baba Mehar Dass Mandir
Committee Sadbar, P.O. Karaur, Tehsil Nadaun, Distt. Hamirpur and they are living as husband
and wife since then. Hence their marriage may be registered.

Therefore, the general public is hereby informed through this notice that if any person who
has the objections regarding this marriage can file the objections personally or in writing before this
office on or before 22-08-2024 at 11.00 A.M. The objection(s) after 22-08-2024 at 11.00 A.M. will
not be entertained by this office and then the marriage will be registered accordingly as per law
prescribed.

Issued on this 06-07-2024 under my hand and seal of the office.

Seal. Sd/-
(APRAJITA CHANDEL, HPAS),

Sub-Divisional Magistrate-cum-Marriage Officer,

Nadaun, District Hamirpur (H.P.).

In the Court of Sub-Divisional Magistrate, Barsar, District Hamirpur (H.P.)
Exercising the Powers of Marriage Officer Under Special Marriage Act, 1954

In the matter of:

1. Mr. Vikramjeet Singh age 33 year s/o Sh. Lekh Ram, r/o Village Manjru, P.O. Loharli,
Tehsil Dhatwal at Bijhari, Distt. Hamirpur (H.P.).

2. Ms. Sanju Bala age 27 years d/o Sh. Prittam Singh, r/o Village and P.O. Raili Jajri,
Tehsil Dhatwal at Bijhari, Distt. Hamirpur (H.P.) ..Appelants.

Versus
General Public

Subject.— Notice of Marriage.

Mr. Vikramjeet Singh & Ms. Sanju Bala have filed an application under section 15 of
Special Marriage Act, 1954 alongwith affidavits and supporting documents in this court of
undersigned in which they have stated that they have solemnized their marriage on 11-07-2024 as
per Hindu rites and customs at Kalka Mata Mandir, Tikker Rajputtan, Tehsil Barsar, Distt.
Hamirpur (H.P.).

Therefore, the general public is hereby informed through this notice that if any person
having any objections regarding this marriage can file his/her objections personally or in writing
before this court on or before 12-08-2024. In case no objection is received by 12-08-2024, it will be
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presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 12-07-2024.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Sub-Division Barsar, District Hamirpur (H.P.).

In the Court of Executive Magistrarte Anni, Distt. Kullu (H.P.)
Krishna Devi ..Applicant.
Versus

General Public ..Respondent.
Subject.—Notice under section 13(3) of Birth & Death Act, 1969.

Smt. Krishna Devi d/o Sh. Prem Chand, r/o Village Kuthed, P.O. Dalash, Tehsil Anni,
Distt. Kullu (H.P.) has moved an application through District Registrar (B&D)-cum-Chief Medical
Officer, Kullu in the office of the undersigned accompanying with an affidavit stating that the birth
registration event of herself Smt. Krishna Devi d/o Sh. Prem Chand born on 01-01-1972 has not
been entered in the record of Gram Panchayat Beongal.

Hence, the general public is hereby made aware through this notice that if any person or
relatives have any objection regarding entering birth event of the applicant Smt. Krishna Devi d/o
Sh. Prem Chand born on 01-01-1972, in the Panchayat record of Gram Panchayat Beongal,
he/she/they may file his/her/their objections on or before 24-08-2024 before this court. In case of
non-filing of any objection, the ex-parte order will be passed.

Given under my seal and signature on this 24th of July, 2024.

Seal. Sd/-

Executive Magistrate,
Anni, Distt. Kullu (H.P.).

In the Court of Executive Magistrarte Anni, Distt. Kullu (H.P.)
Puran Chand ..Applicant.
Versus

General Public ..Respondent.
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Subject.—Notice under section 13(3) of Birth & Death Act, 1969.

Sh. Puran Chand s/o Sh. Man Sukh, r/o Village Rashandi, P.O. Khanag, Tehsil Anni, Distt.
Kullu (H.P.) has moved an application through District Registrar (B&D)-cum-Chief Medical
Officer, Kullu in the office of the undersigned accompanying with an affidavit stating that the birth
registration event of himself Sh. Puran Chand s/o Sh. Man Sukh born on 01-03-1964 has not been
entered in the record of Gram Panchayat Lajheri.

Hence, the general public is hereby made aware through this notice that if any person or
relatives have any objection regarding entering birth event of the applicant Sh. Puran Chand s/o
Sh. Man Sukh born on 01-03-1964, in the Panchayat record of Gram Panchayat Lajheri,
he/she/they may file his/her/their objections on or before 23-08-2024 before this court. In case of
non-filing of any objection, the ex-parte order will be passed.

Given under my seal and signature on this 23rd of July, 2024.

Seal. Sd/-
Executive Magistrate,
Anni, Distt. Kullu (H.P.).

In the Court of Sh. Raman Kumar Sharma, Marriage Officer-cum-Sub-Divisional
Magistrate, Manali, District Kullu (H.P.)

In the matter of :

1. Sh. Karan Singh aged 24 years s/o Sh. Pritam Chand, r/o Village Trashi, P.O.
Patlikuhal, Tehsil Manali, Distt. Kullu (H.P.)-175 129.

2. Ms. Sunita aged 27 years d/o Prakash Chand, r/o Village Bagani, P.O. Fojal, Tehsil &
Distt. Kullu (H.P.) .. Applicants.

Versus
General Public

Subject.—An application for the registration of marriage under section 15 of Special Marriage Act,
1954.

Whereas Sh. Karan Singh aged 24 years s/o Sh. Pritam Chand, r/o Village Trashi, P.O.
Patlikuhal, Tehsil Manali, Distt. Kullu (H.P.)-175 129 & Ms. Sunita aged 27 years d/o Prakash
Chand, /o0 Village Bagani, P.O. Fojal, Tehsil & Distt. Kullu (H.P.) has presented an application on
18-07-2024 in this court for the registration of marriage under Special Marriage Act, 1954.

Hence , this proclamation is hereby issued for the information of General Public that if any
person have any objection for the registration of the above marriage can appear in this court on
17-08-2024 at 2.00 P.M. to object registration of above marriage personally or through an
authorized agent , failing which this marriage will be registered under this Act, 1954 accordingly.
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Given under my hand and seal of the court on 19th day of July, 2024.

Seal. Sd/-
Special Marriage Officer-cam-Sub-Divisional Magistrate,
Manali, District Kullu (H.P.).

In the Court of Sh. Raman Kumar Sharma (HPAS), Special Marriage Officer-cum-Sub-
Divisional Magistrate, Manali, District Kullu (H.P.)

In the matter of :

1. Mr. Savya Sachi Sharma aged 37 years s/o Sh. Chuni Lal Sharma, r/o Village & P.O.
Jagatsukh, Tehsil Manali, Distt. Kullu (H.P.).

2. Ms. Shivani aged 39 years d/o Padam Raj Sharma, r/o 1601/B2, Vishav Karma
Colony, Kalka, Pinjore, Panchkula, Haryana 134 102 do hereby declare as follows:—

Versus
General Public

Subject.—An application for the registration of marriage under section 15 of Special Marriage Act,
1954.

Mr. Savya Sachi Sharma aged 37 years s/o Sh. Chuni Lal Sharma, r/o Village & P.O.
Jagatsukh, Tehsil Manali, Distt. Kullu (H.P.) & Ms. Shivani aged 39 years d/o Padam Raj Sharma,
r/o 1601/B2, Vishav Karma Colony, Kalka, Pinjore, Panchkula, Haryana 134 102 have presented
an application on 18-07-2024 in this court for the registration of marriage under Special Marriage
Act, 1954.

Hence, this proclamation is hereby issued for the information of General Public that if any
person having any objection for the registration of marriage can appear in this court on  17-08-
2024 at 2.00 P.M. to object registration of above marriage personally or through an authorized agent
, failing which this marriage will be registered under this Act, 1954 accordingly.

Given under my hand and seal of the court on 19th day of July, 2024.
Seal. Sd/-

Special Marriage Officer-com-Sub-Divisional Magistrate,
Manali, District Kullu (H.P.).
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In the Court of Sh. Raman Kumar Sharma (HAS), Special Marriage Officer-cum-Sub-
Divisional Magistrate, Manali, District Kullu (H.P.)

In the matter of :

1. Anshul Thakur s/o Sh. Vijay Thakur, r/o Hotel Comfort Inn Manali, Tehsil Manali,
Distt. Kullu (H.P.).

2. Divya Thakur d/o Sh. Sudershan Thakur, r/o H.No. 34, Ward No. 3, Circuit House
Road, Manali, Tehsil Manali, Distt. Kullu (H.P.).

Versus
General Public
Subject.—An application for the registration of marriage under Special Marriage Act, 1954.

Anshul Thakur s/o Sh. Vijay Thakur, r/o Hotel Comfort Inn Manali, Tehsil Manali, Distt.
Kullu (H.P.) & Divya Thakur d/o Sh. Sudershan Thakur, r/o H.No. 34, Ward No. 3, Circuit House
Road, Manali, Tehsil Manali, Distt. Kullu (H.P.) has presented an application on 18-07-2024 in this
court for the registration of marriage under Special Marriage Act, 1954.

Hence, this proclamation is hereby issued for the information of General Public that if any
person having any objection for the registration of the above marriage can appear in this court on
17-08-2024 at 2.00 P.M. to object registration of above marriage personally or through an
authorized agent , failing which this marriage will be registered under this Act, 1954 accordingly.

Given under my hand and seal of the court on 19th day of July, 2024.

Seal. Sd/-
Special Marriage Officer-caom-Sub-Divisional Magistrate,
Manali, District Kullu (H.P.).
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Rrgerr arfor, e Reen (RRovo), 4. sl ggelt g2 e M, Mardt 19 g <o |y,
dedial duerdre, fSrar e (fRodo), 5. sl faem g=it e M, Fari Mg 9 S0 Ay,
dgdlel dueHre, e e (f2odo), 6. 31 fdheM @v= 4= Al I, Farit Ao #gedl, agdrd
Rrar arion, Srer Rear (Rowo), 7. o ks g3 gl =am=, Faril @i, dediid HaRd,
fSrer Rrgetm (f2ovo), 8. 3N gorar Riz g g g, A dier /Age dgell, dedia Rufen
T, e Reer (fRovo) BRCIRCIHUE

URI—Ud R SR ORI 123 & I dBHHE g WH-UF ded i HAweRel
WAT /G-l F0 98 /178,XGRT <0 1029, 1031, 1033, 1040, 1042, Higlel /HS Agell, dedld
e amioT, e R (RRovo) |

WA= i AiferT M YF 4 g, e e Rens, er {fRAR - ([Rodo) 7 s
AT H YR TR OR URT 123 & 3I=d ddbd™ 8q @rdl /a0 98 /178, TAT
S0 1029, 1031, 1033, 1040, 1042, AIETA /HIST Heell, dedlal REar ImHor, e Rear (fRovo)
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IR U fhar B fm HAier qed e § g o gat ¥ o uftardy o 1 a1 8 @t
TS HTRIRET de | FRIF | 81 U7 & 2|

A TTABR NI Ufardl 5o 1 a1 8 &I Jrad fhar omar & & I Iaaq Aven qrad
THAH IR DI SoR 9 Yaxiol &l df W3 9 falgq @R W i@ 30—07—2024 &I IWRTE 2.00
g9 P IRER FaddY (DLSA Top Floor Room) H M@ 3MUAT TARTST U B 3T THARBT
PHRIATE 3 H T ST |

3T feATd 24—07—2024 BT TR BARN T HIgx I7gTold I oI fhar 17 |

AR | FXATEIRT / —
AEIG AHTEAT TH SIvh,
aexire e amor, e Rt (RRovo) |

9 3reTard N SETdier vl Ferge wHEdt fga ooft, aedie Rmer ari,

St Rmer (RRovo)
YheH AT © 28 / 2024 TRIG ARG : 10—01—2024 aRRg Uell : 21—08—2024
S g7=T <l (ST <dl) YA Al M U HWT gd, ardl Herell, aeiid R, ot
frre (fBowo) - ot |
CRIk|
SIGEGERI)
oI e H 4 GOl & IR UF |

S T <A1 (ST <d) gH Ald I Ul $T g, Al #erelt, desiia R, fren
e (fRowo) 7 39 oM & A1 URJd (a1 & & #wgrer gaior 4 uriian i @rar @dir o
9, 10, 20 I HETS €A, WAl 0 22 ATHT H&Tel qelv], YSIR gl IANT G Tl AETdl e, USar
I g, deda Re, e Rern (fRovo) # Arfores 9 weamer<y 2 | Wi &1 A/ | gator
T AT g9 & ToRG AfeRd H I T4 © Safd W&l & dre TR BT AM 98d BRI DI
STTE sfvexT <) & fear T #e8Tal #2iel) Yo 3ifioi & g gRaR IRVREX Adhel ITH U=mdd
AR A g &1 A g1 Ul ST &d &l = | USRI I Rare AETd €T 9 AEld
JATOT H AT A9 AT < & WM W 4T <41 GO BT AT ¢ |

3T 3YABR BOll & IMQY ® I8 JOIRAT SIABR GRT A SIcl Bl Gord fbar Smar g
I Bl BT T ST e o RBTS H M GO IR IR Hlg SR g Yavrl 8l al
4 g1 faRad dR W feFid 21-08—2024 BT UIA: 10.00 I HI URIR TIHI H AT SURTaT
fafsr & uger 3UAT TARTST U R IRIAT UbhdNBT HRIATe! 3T H oflg STud] |
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ST fHTdh 22—07—2024 B TR SR T HIgX Afed 3aTard I ST fhar T |

AR | FXRIRT / —
TERIS FHTEd feda Sroft,
aexire e amor, e Rt (RRovo) |

In the Court of Ms. Kavita Thakur, Sub-Divisional Magistrate, Shimla (Rural),
District Shimla (H.P.)

Ms. Sunita Kumari d/o Sh. Paras Ram, r/o Village Dhalu, P.O. Shoghi, Tehsil & Distt.
Shimla (H.P.).

Versus

General Public .. Respondent.

Whereas, Ms. Sunita Kumari d/o Sh. Paras Ram, r/o Village Dhalu, P.O. Shoghi, Tehsil &
Distt. Shimla (H.P.) has filed an application alongwith affidavit in the court of undersigned under
section 13(3) of the Birth & Death Registration Act, 1969 to enter the date of birth of herself
namely Ms. Sunita Kumari in the records of Registrar, Birth and Death in Gram Panchayat
Anandpur, Shimla (H.P.) as under:—

SL. Name of the family member Relation Date of Birth
No.
L Sunita Kumari Self 15-01-1975

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding entry of the name & date of birth of above named in the records of Registrar, Birth and
Death in Gram Panchayat Anandpur, Shimla (H.P.) may file their claims/objections in this court on
or before one month of publication of this notice in Govt. Gazette, failing which necessary orders
will be passed.

Issued today on 24-07-2024 under my signature and seal of the court.

Seal. Sd/-
Sub-Divisional Magistrate,
Shimla(R), District Shimla (H.P.).

In the Court of Sh. Rishabh Sharma, Tehsildar, Shimla (Rural),
District Shimla (H.P.)

Smt. Sharda d/o Late Sh. Kanshi Ram, r/o Village Rehai, P.O. Chailly, Tehsil Shimla Rural,
Distt. Shimla (H.P.).

Versus
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General Public .. Respondent.

Whereas, Smt. Sharda d/o Late Sh. Kanshi Ram, r/o Village Rehai, P.O. Chailly, Tehsil
Shimla Rural, Distt. Shimla (H.P.) has filed an application alongwith affidavit in the court of
undersigned under section 13(3) of the Birth & Death Registration Act, 1969 to enter the date of
birth of herself namely Smt. Sharda Devi in the records of Registrar, Birth and Death of Secy-cum-
Registrar Gram Panchayat Girab Khurd, Shimla (H.P.).

SL. Name of the family member Relation Date of Birth
No.
L. Sharda Devi Self 10-02-1970

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding entry of the name & date of birth of above named in the records of Registrar, Birth and
Death of secy-cum-Registrar in Gram Panchayat Girab Khurd, Shimla (H.P.) may file their
claims/objections in this court on or before one month of publication of this notice in Govt.
Gazette, failing which necessary orders will be passed.

Issued today on 18-07-2024 under my signature and seal of the court.

Seal. Sd/-
Executive Magistrate-cum-Tehsildar,
Shimla(R), District Shimla (H.P.).

In the Court of Executive Magistrate Theog, Tehsil Theog,
District Shimla (H.P.)

Smt. Sanki Devi w/o Sh. Surat Ram, r/o Village Jhali, P.O. Jais, Tehsil Theog, Distt. Shimla
(H.P.).

Versus

General Public .. Respondent.

Whereas, a case regarding entry of death of Smt. Sanki w/o Sh. Surat Ram, r/o Village
Jhali, P.O. Jais, Tehsil Theog has been received in this office from the Additional District Registrar
of the Birth & Death with his vide Letter No. 4535, dated 10-06-2024 for further necessary action
under section 13(3) of the Birth & Death registration Act, 1969.

Whereas Sh. Sandeep Singh has also submitted an application on dated 15-07-2024 in this
office to enter the date of death of his mother namely— decease Sanki Devi in the record of
Registrar, Birth & Death, in Gram Panchayat Basa Theog, Tehsil Theog, Distt. Shimla (H.P.).

SI. No. Name of the Deceased Date of Death
L. Sanki Devi 30-09-2019
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Hence, this proclamation is issued to the general public if they have any objection/claim
regarding entry of the name & date of death of above named person in the records of Registrar,
Birth and Death, in Gram Panchayat Basa Theog, Tehsil Theog, Distt. Shimla (H.P.) may file their
claims/objections in this court within one month of publication of this notice in Govt. Gazette,
failing which necessary orders will be passed.

Issued today on 22-07-2024 under my signature and seal of the court.

Seal. Sd/-
Executive Magistrate,
Tehsil Theog, District Shimla (H. P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Shimla (Rural),
District Shimla (H.P.)

1. Sh. Ayush Banta s/o Sh. Akshay Kumar Sood, r/o V.P.O. Mashobra, Tehsil Shimla
(Rural), District Shimla (H.P.) age 28 years.

2. Ms. Pallvi Rana d/o Sh. Pradeep Rana, r/o Janki Lower Koti, Tehsil Rohru, Distt. Shimla
(H.P.) age 28 years.

Versus

General Public
Subject.—Registration of Marriage under section 8(4) of the H.P. Registration Marriages Act, 1996.

Sh. Ayush Banta s/o Sh. Akshay Kumar Sood, r/o V.P.O. Mashobra, Tehsil Shimla (Rural),
District Shimla (H.P.) & Ms. Pallvi Rana d/o Sh. Pradeep Rana, r/o Janki Lower Koti, Tehsil
Rohru, Distt. Shimla (H.P.) have filed an application alongwith affidavits in the court of the
undersigned stating therein that they have solemnized their marriage on 08-12-2023, but the
marriage has not been found entered in the records of Registrar of Marriages concerned M.C./
Gram Panchayat, Tehsil & Distt. Shimla.

Therefore, objections are hereby invited from the General Public through this notice, that if
anyone has any objection regarding registration of this marriage, they can file their objections
personally or in writing before the court of undersigned on or before 24-08-2024. After that no
objection shall be entertained and marriage will be registered accordingly.

Issued under my hand and seal of the court today on 25th July, 2024.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Shimla (Rural), Distt. Shimla (H.P.).
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In the Court of Sh. Jagdish Sharma, Naib Tehsildar, Shimla (Rural)
District Shimla (H.P.)

Sh. Sanjay Kumar s/o Pratap Singh, r/o Village Kuftu, P.O. Darbhog, Tehsil Shimla Rural,
Distt. Shimla (H.P.).

Versus

General Public .. Respondent.

Whereas, Sh. Sanjay Kumar s/o Pratap Singh, r/o Village Kuftu, P.O. Darbhog, Tehsil
Shimla Rural, Distt. Shimla (H.P.) has filed an application alongwith affidavit in the court of
undersigned under section 13(3) of the Birth & Death Registration Act, 1969 to enter the date of
birth of himself namely Sanjay Kumar in the records of Registrar, Birth and Death of Secy.-cum-
Registrar Gram Panchayat Dharbog, Tehsil Shimla (R) (H.P.).

SL. Name of the family member Relation Date of Birth
No.
L. Sanjay Kumar Self 14-04-1991

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding entry of the name & date of birth of above named in the records of Registrar, Birth and
Death of Secy.-cum-Registrar Gram Panchayat Dharbog, Shimla (H.P.) may file their
claims/objections in this court on or before one month of publication of this notice in Govt.
Gazette, failing which necessary orders will be passed.

Issued today on 27-07-2024 under my signature and seal of the court.

Seal. Sd/-
Executive Magistrate-cum-Naib Tehsildar,
Shimla(R), District Shimla (H.P.).

In the Court of Sh. Rishabh Sharma, Tehsildar, Shimla (Rural)
District Shimla (H.P.)

Smt. Reeta Kumari d/o Late Sh. Chet Ram, r/o Village & P.O. Dharbog, Tehsil Shimla
Rural, Distt. Shimla (H.P.).

Versus

General Public .. Respondent.

Whereas, Smt. Reeta Kumari d/o Late Sh. Chet Ram, r/o Village & P.O. Dharbog, Tehsil
Shimla Rural, Distt. Shimla (H.P.) has filed an application alongwith affidavit in the court of
undersigned under section 13(3) of the Birth & Death Registration Act, 1969 to enter the date of
birth of herself namely Reeta Kumari in the records of Registrar, Birth and Death of Secy.-cum-
Registrar Gram Panchayat Dharbog, Tehsil Shimla (R) (H.P.).
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SL. Name of the family member Relation Date of Birth
No.
L. Reeta Kumari Self 22-01-1975

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding entry of the name & date of birth of above named in the records of Registrar, Birth and
Death of secy.-cum-Registrar in Gram Panchayat Dharbog, Shimla (H.P.) may file their
claims/objections in this court on or before one month of publication of this notice in Govt.
Gazette, failing which necessary orders will be passed.

Issued today on 27-07-2024 under my signature and seal of the court.

Seal. Sd/-
Executive Magistrate-cum-Tehsildar,
Shimla(R), District Shimla (H.P.).

In the Court of Sh. Rishabh Sharma, Tehsildar, Shimla (Rural)
District Shimla (H.P.)

Sh. Roshan Lal Sharma s/o Late Sh. Hari Nand Sharma, r/o Village Patiued, P.O.
Anandpur, Tehsil Shimla Rural, Distt. Shimla (H.P.).

Versus

General Public .. Respondent.

Whereas, Sh. Roshan Lal Sharma s/o Late Sh. Hari Nand Sharma, r/o Village Patiued, P.O.
Anandpur, Tehsil Shimla Rural, Distt. Shimla (H.P.) has filed an application alongwith affidavit in
the court of undersigned under section 13(3) of the Birth & Death Registration Act, 1969 to enter
the date of death of his mother — Jamna Devi in the records of Registrar, Birth and Death of Secy.-
cum-Registrar Gram Panchayat Anandpur, Shimla (H.P.).

SL. Name of the family member Relation Date of Death
No.
L. Jamna Devi Mother 13-11-2012

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding entry of the name & date of death of above named in the records of Registrar, Birth and
Death of Secy.-cum-Registrar in Gram Panchayat Anandpur, Shimla (H.P.) may file their
claims/objections in this court on or before one month of publication of this notice in Govt.
Gazette, failing which necessary orders will be passed.

Issued today on 27-07-2024 under my signature and seal of the court.

Seal. Sd/-
Executive Magistrate-cum-Tehsildar,
Shimla(R), District Shimla (H.P.).
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CHANGE OF NAME

I, Paaras Dev aged 20 years s/o Smt. Laxmi Devi w/o Sh. Rahul, r/o VPO Bhadiara, Tehsil
& Distt. Kangra (H.P.) declare that the names of my father and mother are wrongly entered as
Rahul Dev and Laxmi Devi respectively in my school record, The correct names of my father and
mother are Rahul and Laxmo Devi respectively. All concerned may note please.

PAARAS DEV
s/o Smt. Laxmi Devi w/o Sh. Rahul,
r/o VPO Bhadiara, Tehsil & Distt. Kangra (H.P.).

=1, gaor T oigd A, fFArad yewl, RMa—5 gRT gfad dor usiRa
golagidh BXIRIRT oIS, J€TST hitp:/rajpatrahimachal.nic.in TR SUSl ¥ Ya¥H 3ffHlTs Afia fhar S Haar 2 |
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